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Ticketless passengers 

2298. SHRI HARVENDRA SINGH 
HANSPAL: Will the Minister of 
RAILWAYS be pleased  to  state: 

(a) whether the number of Hcket-less rail 
travellers In the~ "country is increasing 
manifold since the present Government  have  
taken over; 

(b) whether the machinery to detect the 
ticketless rail travellers has also failed to 
detect such cases in the trains; and 

(c) if so, what other steps Government 
propose to take to stop ticketless  rail 
travelling in the country? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): (a) and (b) No, 
Sir. 

(c)  Does not arise. Miraj-Bsuigalore  

Railway  Line 

2299. SHRI H. HANUMANTHAPPA: 
Will the Minister of RAILWAYS be pleased 
to state: 

. (a)' whether conversion of Miraj-Bangalore 
Railway line will be taken up  during Eighth 
Plan; and 

(b) if not, what are the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
GEORGE. FERNANDES): (a) Specific 
Gauge Conversion proposals to be taken 
upduring the Eighth Plan have not been 
identified; 

(b) Does not arise, 
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Sealing  of  basement of a live   star  hotel 
on  Ring  Road 

2301. SHRI GHUFRAN AZAM: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the DDA has sealed the 
basement of a five star hotel on ring road 
near R. K. Puram which approved for parking 
but was illegally being used as a night club 
by the hotel; 

(b) if so, whether Government propose to 
take anv action against the owner of the hotel 
who has illegally used the basement in the  
hotel; and 

(c> if so, the details thereof? 

THE MINISTER OF URBAN DEVE 
LOPMENT (SHRI MURASOLI 
MARAN): (a)  to   (c)   The  Delhi  Deve- 

lopment Authority has reported that the use 
of the parking space on the Upper basement 
of Hyatt Regency Hotel as a restaurant 
corning to its notice, order for sealing under 
Section 31-A of the Delhi Development Act, 
1957 was passed on the 2nd March, 1990 and 
the premises used as restaurant were sealed 
on the 3rd March, 1990. This order was 
challenged in the High Court, which has 
remanded the case to the D. D. A, for 
disposal in accordance with the directions of 
the Court. 

Waiting list for Lodhi Colony and Sarojini 
Nagar Government Quarters 

2302. SHRI N. RAJANGAM: Will the 
Minister of URBAN DEVELOPMENT  be  
pleased to state- 

(a) the number of the aspirants of type 'C 
accommodation at Lodhi Colony and Sarojini 
Nagar together with the dates since when 
they are awaiting.. 

fo) by when, they are likely to be allotted 
accommodation at the sa. i  d places; and 

ic) the number o' Government servants 
who have been allotted Type 'C 
accommodation at Lodhi Colony, on out of 
turn basis and under which rules? 

THE MINISTER OF URBAN DEA/E- 
LOPMENT (SHRI MURASOLI 
MARAN): ta) As per change waiting list 
maintained for Lodhi Colony and Sarojini 
Nagar hi respect of Type-C accommodation, 
the details of waiting are  given   belw: — 

 

Lodhi Colony    
In-turn - 2105 employees  Since October, 1986  
Ad-hoc -146 employees 

Sarojin Naear 
   

In-turn - 374 employees  Since June, 1989  
Ad-hoc - 4 employees    


